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CENTRAI ADMINISTRATIVE TRIBUNAL 
ER(ULAM BENCH 

DhTE; 28.7.93 

O.A. 109/93 

S.Ajitha 
Oahokupara, Thekkunara 
Uriacode Post,Velianadu 
Thiruvananthapuram Dist. 	 Applicant 

Vs. 

1. Union of India represented by 
its Secretary,Ministry, 	of 
Telecommunication, New Delhi 

2, Chief General Manager, 
T&e communication, Thiruvananthapuram 

District Manager,Telecom Distrcit 
Thiruvananthapuram 

Deputy Director for Sc And ST. 
Kerala and L.akshadweep, 
T.C. 15/968,1.1eenaksjij 
Vazhuthacaud Junc ton, 
Thiruvananthapuram 	 Respondents 

vir, pirappancode V. Sreedharan a\kJi 	Advocate for 
applicant 

Mr. kl.v.S.Nanipoothiri,ACGSC 	 Advocate for 
respondezt 8 

CORAM 

THE HON 'BLE, MR. N. DHARDkN JUDICI?L MEMBER 

JUDGMNT 

NR. N. DHARt4D1N JUDICIAL MEMBER 

Applicant is one of the daughters of late Sri G. 

Appukuttan Kani who died in harness on 12.3.90 while working 
I 

as Line Inspector under the Telephone  Exchange, Nedumangad 

within the jurisdiction of the seconirespondent.  At the time 

of death of the govt. - employee he was Survived by his wife 

and three daughters. The nother of the applicant is 

employed as Nurse in the Public Health Department. According 

to applicant there is no other source of income/apart from 

the salary of. Rs. 1500/- earned by the aother. Applicant 

furtter submitted that only one of the daughtecof the 

deceased employee has been married. The nether has the 

responsibility of arranging marriage of the applicant and 
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4 her sister. Since no other income 	s, it is 

difficult to maintain the family and the applicant belongs 

to ST community. Accordingly, applicant3s mother filed 

representations for getting a compassionate appointment which 

was rejected by Annexure..Z order stating that after 

scrutinising the case, the competent authority ,foupd 'the 

request cannct be: entertained under the existing. rules . 

Subsequent requests to varicus authorities were rected on 

the sane ground byAnriexure-III,.,IV,VII and IX..orders. These 

ordeers did not give any satisfactory explanation for 

rejecting the claim. Applicant also produced Annexure( la 
3.ssd 

letter/after Annexure-IX order rejecting the reqist for 

Compassionate appointment. The cOflten.Dof xx the letter 

is extracted below: 

" Kindy refer to your representation regarding the 
employment of your daughter S. Ahitha to this 
department. In this connection your latest salary 
certificate may be-furnished to this office 
immediately for onward transmission to direc1 rate." 

20 	. Respondents in the reply Submitted that the HighPower,  

Committee considered the clainof the applicant for compassionde  

appointment and the Committee found that the notler of the 

applicant is getting a salary of Rs. 2559/.. and.hence the 

family isnot in indigent 	 compassionate 

appointment to the applicant.  

3. .. .L.earned counsel .for.app.licant submitted that the mother 

is to retire from service in March, 1,995; except the salary 

of the mother the familyhas noother. income. The  fact that 

the mother is employed is no ground for rejecting the request 

for Qompass knate appointment on the facts of this case' 

particularly when applicant'sfamily has no other •  income other 

than the salary, jheavy burden 	maintaining the 

family 	j-daughters. According to applicant the 

family has no other source of income to arrangei the marriage 

of two daug1ters. Hence compassionate appointment to one 
t' 	parLicularly wheiz 

of the membeSis a necessity 	: . 	 applicant 
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belongs to ST community. 

40 	Learned counsel for applicant did not bring to my notice 

any orders or circulars providing reservation for compassionate 

appointment as in the case of regular employment for SC/ST 

community. However, he relied on clause (e) of Appendix-2 of 

Swarny's Pension Compilation incorporating.CentralCiviL Services 

Pension RleS,12th Editionp The said clause is. extracted •below; 

"In deserving cases even where there is an earning member 
in the family a son/datighter/near relative of the deceased 
govt* servant, leaving his family in distress may be 
considered for appointment with the prior approval of the 
Secretary of the Department concerned who, before 
approving the appointment, will satisfy himself that the 
grant of concession is justified having regard to the 
number of dependants, the - assets and -liabilities left by 
the deceased govt. Servant, the income of the earning 
member as also his liabilities, including the fact that 
the earning member is residing with the family of the 
deceased govto servant and vether he should not be a 
source of support to the other members of the family." 

50 	The learned counsel for applicant relying on the above 

clause submitted that even if one of the members of the family 

of the deceased govt • employee is an earning person and there is 

some income that by itself cannot be takena ground for rejection 

of request of compaionate appointment. In other words, it will 

not be a bar for consideration of compassionate appointment tocow  

eligible*at other member, if the family is in distress and 

indigent on account of, the death of the govt. employee. The case 

of the applicant is that in spite of the fact that her mother is 

getting a monthly salary, thefamily is indigent, the income is 

hardly sufficient for maintaining the family and looking after 

all the affairs of the family including the marriage of two 
daughters. 

Admittedly the above clause and the contentions of the 

applicant*were not considered by the competent authority. 
According to 4 Iue me, these are matters which requirJ' speCific 

consideration by the Circle Relaxation Committee while disposing 

of the representations. The orders passed while disposing of 

the representations submitted by applicant's mother for getting 

compassionate appointment are all unsatisfactory and cannot be 

sustained. 	 1k. 	41- 

In fact there is no indication in any of the orders 
challenged by the applicant that the competent authority has 

considered the above aspects wnile disposing of the represen-

tations. In his latest letter, the Assistant 
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General Maflager asked applicant's rt}r to submit the 

latest salary certificate for consideration of the claim 

of the applicant for compassionate appointment. Therefore, 

it is presumed that this has been issued for a fresh 

consideration of applicant's case for compassioite 

appointment. 

In the light of the above facts, I am of the view 

that applicant's claim for compassionate appointment 

• requires a fresh consideration and disposal after proper 

enquiry about the.indigent circumstance of the  

This shall be done within a period of three inths from the 

date of receiptof a copy of this .jtgment. 

There shall be no order as to costs. 

(Ni pBAJww.N) 
JU)ICIALs I'IEMEER 
28.7.93 	• 
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List of Annexures 

i. An 	ure-I;: order dated 8.2991 

2.. Arinexre-III Order dated 25.10,91 

 Annexure-iV 	: Ozer dated.11..2.92 

 Annextare-V 	$ Order :.ated 17.2.92 

 Annex.ure ~-Vil  Order dated 11.3.92 

 Annexure-Ix : Order dad 19.10.92 


